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New Delhi this the 5^^ day of May, 2006

Han'bls Shri V.K. IVIaJotra, VIee Chairman (A)
Hon'bls Shrl fVlukssh Kumar Gupta, iilember (J) •

Ra] Karan,
Ex Constable of Delhi Police

R/o Vili: Kaiiuwas,.
PO/Distt: Rewari,
Haryana.

(By Advocate: Shri Aiiii Singhal)

Versus

1. Shri K.K. Paul,
Cornrnissioner of Police,
Police Headquarters,
IP Estate, New Delhi.

2. Shri Deepak Tulishra
Joint Comm. Of Police

Armed Police, PHQ
IP Estate, New Delhi.

-Applicant

-Respondents

(By Advocate: Shri Har^ir Singh)

ORDER CQra!)

Hon'ble Shri V.K. Maletra. ¥iee Chairman (A)

Learned counsel of applicant stated that respondents have complied vi^th

directions of this court. As such, these proceedings are dropped and notices to

the respondents are dischargad with liberty to the applicant to resort to legal

proceedings in case he is aggrieved still.

(fyiukesh Kumar Gupm)
fvlernber [J)

cc.

(V-K. Majotra)
Vice Ctialriiian (A)


